FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
BASANDARI BOTTLERS PRIVATE LIMITED UNDER CIRP

OPERATING IN LIQUOR BOTTLING INDUSTRY, MANDI HIMACHAL PRADESH
((Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016))

RELEVANT PARTICULARS
1. | Name of the corporate debtor BASANDARI BOTTLERS PRIVATE LIMITED
along with PAN/CIN LLP (CIN : U15511CH1992PTC012786)
(PAN: AABCB7319M)
2. | Address of the registered Office SCF-247, 1ST FLOOR MOTOR MARKET,
Chandigarh, MANIMAJRA, Chandigarh,
India, 160101

3. | URL of website Not Available

4. | Details of place where majority Plot 6-10, Industrial Area, Ner Chowk, Ratti,
of fixed assets are located Distt. Mandi, Himachal Pradesh, 175008

5. |Installed capacity of main NA
products/services

6. | Quantity and value of main Total Revenue
products/services sold in last 01-04-2025 till 30-11-2025 (Provisional)- Rs. O
financial year FY 2024-25 (Audited)- Rs O

7. | No. of employees/workmen Nil as on Insolvency Commencement Date

8. | Further details including last Can be obtained by sending an Email to
available financial statements Nikhil Sachdeva at cirp.brb@gmail.com or
(with schedules) of two years, through Speed Post/Courier addressed to
lists of creditors, relevant dates Nikhil Sachdeva at H. No. 541-L, Model Town,
for subsequent events of the Preet Hospital Road, Punjab ,141002
process are available at :

9. | Eligibility for resolution applicants | Can be obtained by sending an Email to
under section 25(2)(h) of the Nikhil Sachdeva at cirp.brb@gmail.com or
Code is available at: through Speed Post/Courier addressed to

Nikhil Sachdeva at H. No. 541-L, Model Town,
Preet Hospital Road, Punjab ,141002

10. | Last date for receipt of expression| 18-07-2026
of interest

11. | Date of issue of provisional list of | 28-07-2026
prospective resolution applicants

12. | Last date for submission of 02-08-2026
objection to provisional list

13. | Date of issue of final list of 12-08-2026
prospective resolution applicants

14. | Date of issue of information 17-08-2026
memorandum, evaluation matrix
and request for resolution plan to
prospective resolution applicants

15. | Last date for submission of 16-09-2026
resolution plan

16. | Process email id to submit cirp.brb@gmail.com
expression of interest

17. | Details of Corporate Debtor’'s Udyam Reg No: UDYAM-HP-08-0029989

registration status as MSME

Classification: Micro Enterprises
Classification year: 2025-26

Nikhil Sachdeva
Resolution Professional
BASANDARI BOTTLERS PRIVATE LIMITED

Regn No: IBBI/IPA-001/1P-P-02743/2022-2023/14184

Date: 03.07.2026

Place: Ludhiana

Address : H. No. 541-L, First Floor, Model Town,

Preet Hospital Road, Punjab ,141002

AFA: AA1/14184/02/311226/108779 Valid Upto 31.12.2026
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FORM G FORM G ¢ 9! T TFT - Government oflnt-iia
INVITATION FOR EXPRESSION OF INTEREST FOR INVITATION FOR EXPRESSION OF INTEREST FOR Don t.]uSt adopt AI’ FRURE HIE HATTT Ministry of Corporate Affairs
BASANDARI BOTTLERS PRIVATE LIMITED UNDER CIRP i ; ’ 5 e & Centre for Processing Accelerated
HYGEIA FRUIT AND VEGETABLE PROCESSORS PRIVATE LIMITED use lt lntelhgently AR FIARE FATTT FHEHRTOT g (-, Corporate Exit (C-PACE)
OPERATING IN LIQUOR BOTTLING INDUSTRY, MANDI HIMACHAL PRADESH i OPERATING IN FOOD AND BEVERAGE (ALCOHOLIC AND NON-ALCOHOLIC) ) 31 38 7. Rfear, 7dviferar, 11CA Building, 7th Floor,
((Under sub-regulation (1) o_f regulation 36A of the Insolvency and Bankruptcy Board of India MANUFACTURING INDUSTRY (FACTORY SITUATED AT, RATTI, DIST. MANDI, H.P.) J.t d S. h T P-0,7,8, 8.5, 316,731, S, T PlotP-6.7.6 5 « |M'|" n f
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)) ((Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India Says 1 en ra lng -6,7,8, 0.-5, IME.TH.EN. , e, ot P- ,6» 3 ecto: 3 :::::‘:
RELEVANT PARTICULARS (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)) FRamor - 122050. l."g“"» laryana - 0-
C td Email: roc.cpace@mca.gov.in Email: roc.cpace@mca.gov.in
Name of the corporate debtor | BASANDARI BOTTLERS PRIVATE LIMITED VAP AT COIATS ontd from page Froe: g0V
along with PAN/CIN LLP CIN : U15511CH1992PTC012786
gwi / EPAN: AABCB7319M) ) 1. | Name of the corporate debtor HYGEIA FRUIT AND VEGETABLE I... FORM No. STK —-6
2. [Address of the registered Office | SCF-247, 1ST FLOOR MOTOR MARKET, along with PAN/CIN LLP PROCESSORS PRIVATE LIMITED MoS Singh not- _ PUBLIC NOTICE v
Chandigarh, MANIMAJRA, Chandigarh, (CIN : U15134HP1995PTC016488) [Pursuant to sub-section (2) and sub-section (4) of section 248 of the Companies Act, 2013 and rule
India, 160101 (PAN: AABCH2647E) ed that the repeal 7 of the Companies (Removal of Names of Companies from the Register of Companies) Rules, 2016]
3. | URL of website Not Available 2. | Address of the registered Office | PLOT NO 1, 1-A AND 2 INDUSTRIAL AREA, Public :ROC/C-PACE/STK-2/248(2)/2026-27/631 Date: 23/06/2026
4. | Details of place where majority | Plot 6-10, Industrial Area, Ner Chowk, Ratti, NERCHOWK RATTI, Ratti, Mandi, Sadar, of obsolete laws Reference:
of fixed assets are located Distt. Mandi, Himachal Pradesh, 175008 Himachal Pradesh, India, 175008 has signiﬁcant]y " o . )
5. |Installed capacity of main NA 3. | URL of website https://hygeiaindia.com : 3 N In the matter of striking off or removal of names of (77) companies in the Uttarakhand state under section 248 of the Companies Act,
products/services 4. | Details of place where majority | PLOT NO 1, 1-A AND 2 INDUSTRIAL AREA, simplified admin- | [2013n respect of:
6. | Quantity and value of main Total Revenue of fixed assets are located NERCHOWK RATTI, Ratti, Mandi, Sadar, : .
products/services sold in last | 01-04-2025 till 30-11-2025 (Provisional)- Rs. O Himachal Pradesh, India, 175008 Istrative processes 0 ork Ite ompany Name
financial year FY 2024-25 (Audited)- Rs O 5. |Installed capa_mty of main Fermentatlon— 6000 cases per batch and made gOVGI‘l’l- 1| AC3915577 | U46909UT2025PTC019656 | JAYORMI INTERNATIONAL PRIVATE LIMITED
7. | No. of employees/workmen Nil as on Insolvency Commencement Date products/services Bottling- 2400 cases per month
8. | Further details including last Can be obtained by sending an Email to Tea Blends- 78 Tonnes ance more trans- 2 | AC3871772 | U70109UR2022PTC015086 | RAKIN INTERNATIONAL PRIVATE LIMITED
available financial statements Nikhil Sachdeva at cirp.brb@gmail.com or Pickles- 100 Tonnes arent and effec- 3 | AC3968941 U80101UR20220PC014882 | URVO EDUCATION (OPC) PRIVATE LIMITED
(with schedules) of two years, throqgh Speed Post/Courier addressed to Drink Concentrates- 150 Tonnes p 4 | AC3946568 | U21002UT2023PTC015590 | VARINDAVAN LIFE SCIENCES PRIVATE LIMITED
lists of creditors, relevant dates | Nikhil Sachdeva at H. No. 541-L, Model Town, (the above information is as per the information tive. 5 | AC3900765 | U47300UT20230PC015395 | FAGNA PETROLEUM (OPC) PRIVATE LIMITED
for subsequent events of the Preet Hospital Road, Punjab ,141002 received from suspended Board of Directors) R f . . AC 0 UR s KIMSAR NATURE VALLEY PRIVATE LIMITED
process are available at : 6. | Quantity and value of main Total Revenue crerring to - 6 3887175 55205UR2022PTC014472
9. | Eligibility for resolution applicants | Can be obtained by sending an Email to products/services sold in last | 01.04.2025 till 30.11.2025 (Prov.)- Rs. 38.70 itiatives such as 7 || (CAVE) || WA ADZ AU || (AT STEEL AT GRS FHWALE WIITED
under section 25(2)(h) of the Nikhil Sachdeva at cirp.brb@gmail.com or financial year Lakh .. 8 | AC3872849 | U36109UR2021PTC012374 | LIVE ART FURNITURE PRIVATE LIMITED
Code is available at: Arough Sheed Post oo addressed o FY 2024-25 (Audited)- Rs 141.96 Lakh Mission Karmayo- 9 | AC3819860 | U67100UR2019PLC010004 | KALKISOCIO NIDHI LIMITED
: Puni ; ’ 7. | No. of employees/workmen 02as on Insolvency Commencement Date gl and Centralised 10 | AC3581000 | U66220UT2026PTC021062 | SHRI KUNJ YACHIKA SERVICES PRIVATE LIMITED
; __| Preet Hospital Road, Punjab 141002 (this is as per information from Erstwhile RP) . X
10. Ig?isrtn(;?;tfor receipt of expression | 18-07-2026 8. | Further details including last Can be obtained by sending an Email to Publlc Grlevance 11 | AC3483057 | U24290UR2022PTC014443 | MEDIPLAZ4 TECHNOLOGIES PRIVATE LIMITED
- — - available financial statements Nikhil Sachdeva at cirp.hygiea@gmail.com or
11. | Date of issue of pro_wsmnal_llst of | 28-07-2026 (with schedules) of two years, through Speed Post/Courier addressed to Redress and MOH- - . . . . I . .
prospective resolution applicants X N o . . 2. Notice is hereby given that the Registrar of Companies had received applications from the above-mentioned companies under
— lists of creditors, relevant dates Nikhil Sachdeva at H. No. 541-L, Model Town, 1torin S stem . . . . . . .
12. | Last date for submission of 02-08-2026 F £ th P Hosnital R Puniab 141002 g M section 248(2) of the Companies Act, 2013 for removal of its/their name (s) from the register of companies either on the ground that
objection to provisional list or subsequent .events of the reet Hospital Road, Punjab , CPGR A MS th they have failed to commence business within one year of their incorporation or on the ground that the company(ies) is/are not
- - process are available at : ( ), (& . . : . R . . . .
13. | Date of issue of final list of 12-08-2026 = > - - - e carrying on any business or operation for a period of two immediately preceding financial years and has/have not made an
. . rying y P P y p g y y
prospective resolution applicants 9. | Eligibility for resolution applicants | Can be obtained by sending an Email to MOS sald Ind]a’ S application (s) within such period for obtaining the status of a dormant company under section 455 of the Companies Act, 2013 or the
14. | Date of issue of information 17-08-2026 under section 25(2)(h) of the Nikhil Sachdeva at cirp.hygiea@gmail.com or company(ies) have obtained the status of dormant company/subscribers to the memorandum have not paid the subscription which
memorandum, evaluation matrix Code is available at: th_ro"_’gh Speed Post/Courier addressed to govemance re- they had undertaken to pay at the time of incorporation of a company and a declaration to this effect has not been filed within one
and request for resolution plan to Nikhil SaCh_deva atH. NO'. 5411, Model Town, forms haVe gained hundred and eighty days of its incorporation under subsection (1) of section 10A/ have not been carrying on any business or
prospective resolution applicants _ § Preet Hospital Road, Punjab ,141002 . . operations, as revealed after the physical verification carried out under sub-section (9) of section 12, but it/ they do not wish to continue
15. | Last date for submission of 16-09-2026 Last date for receipt of expression | 18-07-2026 lntematlonal rec- its/their registration as companies and have, therefore, requested for removal/strike off of its/their names from the register of
8! P q 8!
i of interest R . i
resolution plan a — : t th companies.
16. | Process email id to submit cirp.brb@gmail.com . | Date of issue of provisional list of | 28-07-2026 ogniuon, w1 3. Accordingly, the Registrar of Companies proposes to remove or strike off the names of the above-mentioned companies from the
expression of interest prospective resolut_ion_ applicants c ountri es 1 n clu d- Register of Companes.
17. | Details of Corporate Debtor's Udyam Reg No: UDYAM-HP-08-0029989 . La§t d?te for submlSSlOn» of 02-08-2026 . .. 4. Any person objecting to the proposed removal or striking off name of the companies from the register of companies may send his
regjstration status as MSME Classification: Micro Enterprises objection to provisional list ng Maurltlus, or her objection to the office address mentioned here above within thirty days from the date of publication of this notice.
Classification year: 2025-26 . | Date of issue of final list of 12-08-2026 th M 1 d S .
Nikhil Sachd prospective resolution applicants € aldives, 1 Irkan Tirkey
Resolution Professional Date of issue of information 17-08-2026 Lanka and South .
BASANDARI BOTTLERS PRIVATE LIMITED memorandum, evaluation matrix . . Deputy Registrar
Regn No: IBBI/IPA-001/1P-P-02743/2022-2023/14184 and request for resolution plan to Afrlca adoptlng Centre for Processing Accelerated Corporate Exit
ddress : H. No. 541-L, First Floor, Model Town, prospective resolution applicants .
Date: 03.07.2026 Preet Hospital Road, Punjab ,141002 PIOSPOCIVS reselulion app! BT several Indian
Place: Ludhiana  AFA: AA1/14184,/02/311226/108779 Valid Upto 31.12.2026 : aStI ?_te °I' submission o hds e-governance an d
resolution plan -
. | Process email id to submit cirp.hygiea@gmail.com administrative il’l
1 ' 1 1 expression of interest -
Mumb_al Monsoon woes. Negllg_enc_e t"ggers OUtrage 17. | Details of Corporate Debtor's Udyam Reg No: Udyam-HP-08-0001287 novations. C BC 07 1 23/1 1 /02 84/2 62 7
fo"owmg man’s death after fa"mg into open manhole registration status as MSME Classification: Micro Enterprises
. . . Classification year: 2020-21
Contd from page 1I.... causing widespread waterlogging Nikhil Sachdeva NORTHERN RAILWAY
1 1 1. Resolution Professional H
'She assured that 'Strmgent acros's sever‘al rees, thls fatal acc'l Hygeia Fruit and Vegetables Processors Private Limited SR.DEN/HQ/MB acting for and on behalf of The Presidzr?trc:f‘:llr?cil;a':l‘\:/’i::;gg Tenders against following tenders Nos. Bidders will be
R No: IBBI/IPA-001/1P-P-02743/2022-2023/14184 - - :
action unld be take.n agamst those dent n Sakl N_a.ka has once again egn No: Ad({ress :H.%o. 541-L, Fir/st Floor, Mod/el Town, able to submit their original/revised bids upto closing date and time only. Manual offers are not allowed against this tender, and any
found gullty ofneghgence. brought the critical issue of open Date: 03.07.2026 Preet Hospital Road, Punjab ,141002 such manual offer received shall be ignored. Contractors are allowed to make payments against this tender towards earnest
: : Place: Ludhiana AFA: AA1/14184/02/311226/108779 Valid Upto 31.12.2026 money only through online payment r,nodes available on IREPS portal like net banking, debit card, credit card etc. Manual
As heavy rams lash Mumbal, manholes to the fOl'CfI'OIlt. payments through Demand draft, Banker’s cheque, Deposit receipts, FDR etc. are not allowed.
Tender 102-DRM-MB-26-27 103-DRM-MB-26-27|104-DRM-MB-26-27|105-DRM-MB-26-27(106-DRM-MB-26-27
No. Date dt. 01.07.2026 dt. 01.07.2026 dt. 01.07.2026 dt. 01.07.2026 dt. 01.07.2026
I t t M t' R : P t' f M N d R : J t Y t (Zone no. 1 MB) (Km.1381 to (Zone no.2 MB) | (Zone no. 3 MB) | (Zone no. 04 MB) |(Zone no. 4A MB)
mportant vieeting nE€views rreparations 1or iviaa INanaa naj Jat xatra 1407) DLP- HRH All service All service! esidontiall Al works in ol oo i
2 2 . f N o o g:;féﬂgl'gigﬂeng'gtze;‘;’sggr Residential building | Service building residential staff residential
) in North side and uarters in railwa . .
027; Stakeholders Pledge Grand, Safe and Well-Organized Pilgrimage S RO | botwoon Sambhal | nNorh side and | quarers 1 alway | rtcers cungion
uilding,Good shed, washing line road an h — Y .| in Railway Officer's
N =) Name etc including wood, steel, and main road service buildings in
Dehradun, Jllly 2 *"P-‘ L - . of road work in the section of JE/I/W shed, ROB and including wood, railway north Colony under
1 S . e i i i south side UP de Y SSE/W/DRM/
(HTNS): Preparatlons for . I e Work b S}g}lon_/ME ar?t? z?cljl resflcljDan}\l‘al ; p- steel & road colony under SSE
uilding in Noi side o o Line in the section : i Office/MB including
the world-renowned Maa and Up to Kapoor company and work in the /DRM/Office/MB
. . of SSE/W/South i including wood wood, steel & road
Nanda Raj Jat Y 2027 near goods shed in the section of section of SSE/ 9 ’
anda Kaj at Yatra JE/1/Wistation/MB including colony/MB under | W/HRH - col/MB. | steel & road work | work under ADEN/
gathered momentum as an wood ;N:Bkéff/ieév}'ﬁg’(;%az(é _vg;r)k AEEIZE(;\IZIGH;J;I\)/IB (2026-27) ur'\l/tldgr (’2'355’2?' HQ/MB. (2026-27)
important review meet- Tonder
ing was held at the lndian D(ai::(;s_li_?rge 28.07.2026 28.07.2026 28.07.2026 28.07.2026 28.07.2026
Academy in Dehradun on :
Y C;‘l'j‘:"‘(":z‘; 1,75,00,000.00 1,69,99,997.15 1,79,99,999.90 1,89,99,999.56 99,99,999.20
Thursday. Members of the w—
Shri Nanda Devi Raj Jat Money 3,50,000.00 3,40,000.00 3,60,000.00 3,80,000.00 2,00,000.00
: . Rs.
Committee and the Raj Jat T( d)
. R ender
Core Committee deliber- CostRs 0.00 0.00 0.00 0.00 0.00
1 Bidding
ated on Var1.0us. aSpeCtS Of Start 14.07.2026 14.07.2026 14.07.2026 14.07.2026 14.07.2026
the sacred pilgrimage, reaf- Date
firming their commitment c':,‘::;:’lgt?;n 12 Months 12 Months 12 Months 12 Months 12 Months
to ensurlng that the yatra 1s Tender No. 75-W/2/3/WA/Publication Dated : 01.07.2026 2259/2026

conducted in a grand, safe,
well-organized, and memo-

Serving Customers With A Smile

rable manner.

The meeting focused on active public involvementto  President of the Shri Nanda  posed the vote of thanks. | Mty Ly Department of Space
. . . . . . Ay

reviewing arrangements at ensure the successful con- Devi Raj Jat Seva Sami- The committee also de- v 3“5_“'“3“" i Space Applications Centro

key halts along the pilgrim-  duct of the pilgrimage. ti; Vinod Kumar Nautiyal, cided that the next review . e % = . Construction & Maintenance Group
Y e prelimag Dr. Avin};sh SR AN il ‘::%ﬂﬂﬁ .!'T‘EJ Satellite Road, Ambawadi Vistar P.O.,

age route, identifying po-
tential challenges, assessing
infrastructure requirements,
and discussing essential
development works. Par-
ticipants emphasized that
every effort should be made

to provide devotees with a  izations, alongside govern- Dr. Manvendra Bartwal; pledged their full support, =l Estimaiod ST | Earnest money |
safe, convenient, and spirit- ment support, in managing Dr. Bhuvan Chandra Joshi; dedication, and active par- No. Smact ok [ nﬂ;.f,} complotion 7 HHPW:;}{EME} |
ually enriching experience facilities along the pilgrim- Acharya Dr. Krishnanand; ticipation in making the { 1. FPlanning, Design, Construction, and Commissioning | C 242.28 o TR B T T

while showcasing Uttara-
khand's rich cultural and
religious heritage on the
global stage.

Eminent scholars, social
workers, and distinguished
personalities from various
fields attended the meeting
and offered valuable sug-
gestions. Speakers stressed
the importance of collec-
tive participation, effective
coordination between gov-
ernment agencies and vol-

untary organizations, and

The meeting recalled that
during the 2014 Maa Nanda
Raj Jat Yatra, the Shri Nan-
da Devi Raj Jat Seva Samiti
was constituted to facili-
tate active participation of
society and various organ-

age route and at designated
halts. Since then, the com-
mittee has been working
consistently to strengthen
preparations and improve
arrangements for the yatra.
Among those present
were Dr. Rajesh Kunwar,
President of the Shri Nanda
Devi Raj Jat Committee and
representative of the royal
Kunwar family of Kansuwa
village in Garhwal; Bhuvan
Nautiyal, General Secre-

tary; Vishan Singh Kunwar,

Treasurer;
Joshi; multilingual author
Dharm Singh Farswan; Shiv
Painyuli; Shalini Nautiyal;
Prema Nautiyal; Rekha
Khatri; Colonel D.C. Bart-
wal; Dr. Harish Maikhuri;

Naveen Chandra Joshi;
Pandit Anasuya Prasad; Dr.
Virendra Kunwar; Khush-
hal Singh Bisht; Dwarika
Prasad; Narendra Prasad,
Ram Prasad; Brigadier
Mohit Nautiyal, along with
several other distinguished
personalities. The proceed-
ings were conducted by Dr.
Avinash Joshi, Secretary of
the Shri Nanda Devi Raj Jat
Seva Samiti, while Munen-
dra Khanduri, Director of

the Indian Academy, pro-

meeting to assess the pro-
gress of preparations and fi-
nalize the upcoming action
plan will be held in Dehra-
dun on July 12, 2026.
Concluding the meeting,
all participants collectively

Maa Nanda Raj Jat Yatra
2027 a grand, divine, safe,
and well-managed pilgrim-
age. They expressed confi-
dence that with coordinated
efforts, public cooperation,
and meticulous planning,
the revered yatra will up-
hold its glorious tradition
and set new benchmarks in
the successful organization
of one of Uttarakhand's
most significant cultural and
spiritual events.

W Phone: (079)26914054, 4953, 4930, 4901

380 01 5[ HTT)

Ahmedabad - 380 015 (INDIA)

wark:

E-TENDER NOTICE

Last date and time for receipt of tenders

of Technical Centre Bullding for IN-SPACe at now
Bopal campus, Ahmedabad (Civil, PH, Electrical, AC,
Mechanical and allled works in EPC Mode-1],

On Behall of the President of India, EPC (Mode-1} tenders are invited through e-tendering for the following

Crores

can be downloaded

It e e e 1} s —
| | E-Tender Notice (MIT) No: SACICMG/ICPHDICW/EPC-102/2028-2027 dated 25.06.2026
From 01.07.2026 at 10.30 hra 1o 24.07.2026 uplo 23.58 hrs |

19.08.2026 upto 2300 hrs.

For further details Visit: wawow isro.gov,in or waw sac. gov,in or www.tenderwizard com/ISRO.

MNote: All future correspondence (Corrigendum) for the above work(s) shall be published only on the
websites mentioned above.

Group Director, CMG/SAC

CBC 49107/11/0011/2627

Lions Club Dehradun Mahanagar Celebrates National Doctors’ Day, Chartered Accountants’ Day

Dehradun, July 2 menced with the cere- Lions Club Dehradun Sachin Nagalia, CA ering, Mayor Saurabh pressed his gratitude for tors and Chartered Ac- Anuj, Lion Amit, Lion
(HTNS): The Lions Club  monial lighting of the Mahanagar honoured Dr. Ankur Agrawal, and Thapliyal described doc- their invaluable contribu- countants expressed their Nikunj, Lion Vivek, Alok
Dehradun ~ Mahanagar, lamp by the Chief Guest, Ajay Kumar Upadhyay Sudip Dogra & Associ- tors as the "second form tion to the community. heartfelt gratitude to the Goyal, Praveen Gupta,
in association with Cure Mayor Saurabh Thapli- (CEO), Dr. Ankit Jain ates for their outstanding of God" and praised their He also highlighted the Lions Club Dehradun Akshat, Mukesh Mahesh-
Hospital, Mata Mandir yal, along with Gunjan (Surgeon), Dr. Kumar contributions to society. dedication in balancing vital role of Chartered Mahanagar and Cure wari, Vijay Giri, Upendra
Road, celebrated Nation- Gupta, Director of Cure (Physician), Dr. Sun- The awardees were pre- their personal lives with Accountants, describing Hospital for recognising Gupta, Sheel Mangal,
al Doctors' Day and Char- Hospital, Lion Vibhor ny Dua (Orthopaedic sented with bouquets, their professional respon- them as an essential pillar their services. Palak Jain, Krishna Gup-

tered Accountants' Day
with great enthusiasm.
The programme com-

Jain, Lion Pankaj Jain,
and Lion Aadesh Mangal.
On the occasion, the

Specialist), Dr. Nirmal
Bhandari Rawat, Dr.
Shivani Bhatnagar, CA

certificates of apprecia-
tion, and trophies.
Addressing the gath-

sibilities while selflessly
serving society under all
circumstances. He ex-

of financial management
and economic stability.
The honoured doc-

Among those present
on the occasion were
Lion Gaurav Jain, Lion

ta, Jyoti Jain, Pooja Jain,
and several other distin-
guished guests.
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FINANCIAL EXPRESS

dotel &b Canara Bank <@
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W= ARM BRANCH KARNAL

POSSESSION NOTICE [SECTION 13(4)] (For Immovable property)

Whereas: The undersigned being the Authorized Officer ofthe Canara Bank under Securitisation And Reconstruction
of Fimanclal Assets and Enforcement of Security Interest Act, 2002 (Act 54 of 2002) Thereinafter referred to as"the Act”)
and in exercise of powers conferrad under Section 13 {12) read with Aule 3 of the Security Interast (Enforcement) Rules
2002, issued a Demand Motice dated 02.04.2026 calling upon the borrower/guarantor/mortgager M/s MEENU
CEMENT CONCRETE UDHYOG through Proprietor SMT MUEESH W/O VLAY MALIK Near Water Works, Village
Depal, Distt. Hansi to repay the amount mentioned in the notice, being Rs.21,29,543.00 (Rs. Twenty-One lakh
Twenty-Nine Thousand Five Hundred and forty-three Only) togetherwith furtherinterest and incidental expenses
and costs within 60 days from the date of receipt of the said natice,

The borrower having failed to repay the amount, natice is hereby given to the barrower/guarantor/martgagor/in
particular and the public ingeneral that the undersigned has taken the possession of the properties described herein
below in exercise of power conferred-on him/her under Section 1304 of the sald SABFAES| Act read with rule 889 of
thesaidrules onthis 26th day of June ofthe year 2026.

The barrower /mortgagor/Guarantor above said in particular and the public in general are hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge of Canara Bank for an amount
of R5.21,29,543,00 (Rs. Twenty-One lakh Twenty-Nine Thousand Five Hundred and forty-three Only) together
with furtherinterest and incidental expenses and costs,

The borrower's attantion is invited to the provisions of Section 13 (8) of the SARFAESI Act, in respect of time available,
toredeem the secured assets,

Description of the Immovable Properties
Ope property (R.CC Pipe factory) on Land measuring 8K-10M comprised in Khewat no 95Min, khautani 102 Khasrano
A5/ (3-14Hg.m) 12/2(2-16){g.m} as per mutuation 1871, as per jamabandi for the year 2018-2019 situated at Village
Depal Tehsil hansi District Hisar belonging to Mukesh W/ Vijay Kumar 5/o Partap Resi of Village depal District Hansi
and bounded East: 326 feet 1 inch Land of sandeep & Dalip & Private Rasta, West: 330 feet 6 Inch land of Sandeep &
Dalip, Morth: 110fest Public Gali, South: 104 feet Ginchland of Dalip

FRIDAY, JULY 3, 2026

VASTU HOUSING FINANCE CORPORATION LTD

Unit 203 & 204, 2nd Floor, “A” Wing, Navbharat Estate, Zakaria Bunder Road, Sewri
(West), Mumbai 400015. Maharashtra. CIN No.: U65922MH2005PLC272501

VFISTL.I

HOUSIMNG FINAMNCE

Demand Notice Under Section 13(2) of Securitisation Act of 2002

Whereas, Vastu Housing Finance Corporation Ltd through its head office Mumbai, Notice issued to the following borrowers / guarantors /
mortgagers have defaulted in the repayment of principal and payment of interest of credit facilities obtained by them from the VHFCL and
said facilities have turned to be Non Performing Assets. The notices were issued to them under section 13(2) of Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 on their last known addresses however the same
have returned un-served and as such they are hereby informed by way of public notice about the same.

Name of Borrower, | Date and Amount of Description of Mortgaged
Co-borrower and  [Demand Notice Under property
Loan Alc No. Sec. 13(2)
Daljinder Singh 17-Jun-26 Property i.e.,Plot, bearing Municipal (New) Property ID No. 1KO7N927, (Old)

(Applicant), Arjan Singh
(Co Borrower), Kuldeep
Kaur (Co Borrower),

Rs.2085408/-as on  |Property ID No. 72C55U76, measuring 84 Sq. Yards, comprising in Khasra No.
16-Jun-26 with further [18//12/5,12/6, 18//12/7 ,18//9/3/2 , 9/4, 9/5/2, Now Known as Kesar Nagar, Jagadhri,
Interest and charges | Tehsil Jagadhri, District Yamuna Nagar-135001 North-Plot of Other, South -Street,

MODERN STEELS LIMITED

CIN: E27 109PB10TIFLED0II5E
Coeporate Office: SC0 93-99, Sub City Centra, Sector 34, Chandigarh- 160022
Registered Office ; G.T. Road, Mandi Gobindgadd (Punjab)-147301

Hardeep Singh thereon East-House of Arjun Singh, West-Plot of Naveen Gautam
(Co Borrower)
HL0000000155684
Malkeet Singh 17-Jun-26 Property i.e. Plot/House, Rakba 0 Kanal 8-2/3 Marle (260 Sq. Yards),comprised in

(Applicant),Rupali. Rs.7788918/- as on  [Khewat/Khatoni No. 73/80, 76/88, 383/409 Khasra Nos. 70(3-1), 71(0-4), 23//1(8-0),
(Co Borrower),Parminder| 16-Jun-26 with further 3(8-0), 8/2(0-10), 9(8-0), 10(8-0), 19//8/2(0-18), 13/1(8-0),Kitte 9,being 25/2679

NOTICE

SPECIAL WINDOW FOR RE-LODGMENT OF
TRANSFER REQUESTS OF PHYSICAL SHARES

In accordance with SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/I/3750/2026
dated January 30, 2026, all shareholders of the Company are hereby informed that a
Special Window is re-opened for a period of one (1) year, from February 5, 2026, to
February 4, 2027 for re-lodgement of transfer requests of physical shares, which were
lodged prior to April 1, 2019 and which were rejected, returned or not attended to due to
deficiencies in documents/process/or otherwise. All such transfers shall be processed
onlyindemat mode.

Shareholders who have missed earlier deadline of January 6, 2026 (the cut-off date for
re-lodgement of transfer deeds) are advised to take this opportunity by furnishing
necessary documents to the Company's Registrar and Transfer Agent, M/s. MCS Share
Transfer Agent Limited, Unit: Modern Steels Limited, 179-180, DSIDC Shed, 3rd Floor,
Okhla Industrial Area, Phase-1, New Delhi-110020, Email -
helpdeskdelhi@mcsregistrars.com, helpdeskreply@mcsregistrars.com

For Modern Steels Limited

Place: Chandigarh Sd/-
Dated: 3rd July, 2026 Ananya Modi

Company Secretary and Compliance Officer

Singh (Guarantor) Interest and charges |share of land measuring 44 Kanal 13 Marle Hissa Bakadar 0 Kanal 8-2/3
HL0000000257899 thereon Marle,situated at vpo DesuMajra,Hadbast No. 31,measuring 8-2/3 Marle (260 Sq.
Yrds.), situated at Desumajra, M.C. & Tehsil: Kharar, District S.A.S. Nagar, Punjab-
140301 North-House Tirlochan Singh,Pritam Singh,Surmukh Singh, South -House

of Mohini Singh, East-Rasta, West-Others
Anju Devi (Applicant), 17-Jun-26 Residential Flat admeasuring Super Area 2195 Sq. Ft. (203.91 Sq. Mtr.) Flat No. F-3-

Date: 26.06.2026 Place: Hansi Authorized Officer, Canara Bank

Sanjay Mandal Rs.4805400/-as on {1202 in Block No. F-3 on 12th Floor, Sector-61, in Kingsbury Flat TDI City, at Rasoi,
(Co Borrower) 16-Jun-26 with further (Aterna, Patla, Badkhalsa, Jakholi and sersa, Kundli Tehsil, Rai District Saonipat
HL0000000204067 Interest and charges [Haryana. North-Open Space, South -Open Space, East-Entry Passage, West-Open

thereon

punjab national bmnk
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ASSET RECOVERTY MANAGEMENT BRANCH, SECTOR 13-17, PANIPAT-132103
[See rule #(1)] POSSESSION NOTICE (For Immovable Property)

gAMNK up

1A3IMme | I Can

Arun Kumar Mishra
(Applicant), Manju .
(Co Borrower)

17-Jun-26 All that piece and parcel of the Residential Portion of Plot No. 21 & Portion of Plot no
Rs.230073é}/- ason (22, area measuring 100 Sq. Yds, Out of Khasra Mu. No. 6, Kila No. 24(8-0), situated
16-Jun-26 with further |at Waka Mauja-Jhandsaitli, Tehsil Ballabhgarh, District Faridabad,

HL0000000060108 | Interestand charges [Haryana.measuring 22.6 Feet x 40 Feet and bounded as under: East: Portion of Plot

thereon No. 22, West: Portion of Plot No. 21, North: 15 Feet Wide Road, South: Other
Adjoining Plot. North-15 Feet Wide Road, South 15 Feet Wide Road, East-
OtherPlot, West-Portion of Plot No. 22

Mukesh Kumar
(Applicant), Manju .
(Co Borrower)

17-Jun-26 Propertyi.e. Land measuring 0 Kanal 3 Marlai.e. 3/2618 share of land measuring 130
Rs.570399/-as on  |Kanal 18 Marla comprised in Khewat No. 22 Situated Village Tosham, as per Farad
16-Jun-26 with further | Jamabandi for the year 2016-2017 and vide Transfer Deed No. 3255 dated 4-1-

Whereas The undersigned being the Authorized Officer of the Punjab National Bank under the Securitization
and Recaonstruction of Financial Assets and Enforcament of Security Interast Act, 2002 (54 of 2002) and in
exercise of Powers conferred under Section 13{12) read with Rule 3 of the Securnty Interest (Enforcement)
Rules, 2002, issued a demand notica dated 13/04/2026 calling upon the Borrower Sh Naresh Kumar Sfo Sh
Om Parkash {Ac No-18657515002504) Address-1: VPO Kheri Dahiya, Tehsil Kharkhoda, Distt. Sonipat-
Haryana. Address-2: 297/27 West Ram Magar, Distt. Sonipat- Haryana. Smt. Bimla Devi Wio Om Parkash
(Guarantor) Address: - 297/27 West Ram Nagar, Distt. Sonipat- Haryana lorepay the amount mentioned in
the notice being s 1,15,48,296.55 (Rupees One Crore Fifteen Lakh Forty Eight Thousands Two Hundred
Ninety Six Rupees and Fifty Five Paisa Only) as on 10/04/2026 with further interest, cost & charges within 60
days from the date of receipt of the said notice.
The borrower having failed (o repay tha amount, notice is haraby given to the borrower and the public in general
that the undersigned has taken possession of the property described herein below in exercise of powers
conferred on himunder sub-saction (4) of section 13 of Actread with rule 8 of the Security Inferest Enforcement)
Rules, 2002 on this the 30th day of June of the year 2026
The borrower in particular and the public in general iz hereby cautioned not to deal with the property and any
dealings with tha property will be subject to the charga of the Punjab National Bank for an amount of
Rs1,15,48,296.55 and interesttherson.
The borrower's /guarantor's imorigagor’s attention is invited to provisions of sub-section (8) of secbon 13 of the
Actin respect of time available to redeem the secured asssts,

BRIEF DESCRIPTION OF IMMOVABLE PROPERTY:
All part and parcels of Gair Mumkin Land comprised in Khawat nol 34123, Khata no 188, Rect and killa no
117(0-4), 118 (D-4), 143(1-14}, 420{0-8), Tolal meazuring 02k-10M situated in the revenue eslate of Village-
Kher Dahiya, Tehsil- Kharkhoda and District - Sonipat, in which the applicant SH NARESH KUMAR 5/0 5H OM
PARKASH S/C0 SH DEERP CHAND RO VILLAGE- KHERI DAHIYA, TEHSIL- KHARKHODA, DISTRICT-
SONIPAT has 1/6 share as per column of ownership of Jamabandi and his share comes to 252.00 5q, Yards as
per.Jama Bandi for the year 2013-14 . East- Property of Naresh 84 Feet, West- Property of Jasvir 84 Feet, Morth-
Streat24-1/2 Feet, South-Streat 24-1/2 Feet.
Mortgager/Owner- Sh Naresh Kumar Sio Sh Om Parkash.

HL0000000047389 | Interest and charges |2018 Tehsil Tosham, Distt. Bhiwani-127040 North-Plot of Virender, South -Jasbir,
thereon East-Road, West-House of Tara Chand
Angad Vishkarama 17-Jun-26 Property i.e. Plot No. 62min-63min measuring 70 Sq. Yards at New Puneet

(Applicant), Ravish
Kumar (Co Borrower),
Aarti Devi (Co Borrower)

Rs.928129/-as on  |Nagar,Street No.4,Ludhiana and comprised in Khasra No. 39//22/1/2-24/1/2-25/1/2,
16-Jun-26 with further |khata no. 547/556-551/560 as per jamabandi for the year 2006-07,village
Interest and charges |Kulliewal,Hadbast No. 178, Tehsil and District Ludhiana-141008 North-Street, South -

LP0000000114632 thereon Neighbour, East-Tirath Lal, West-Kusam Devi

Deepak Kumar 17-Jun-26 Property as per sale deed no. 5371 dated 25.01.2022 property i.e., House having
(Applicant), Arti .Rani Rs.962054/-as on  |Property ID. No. 248/6 Total measuring 79.64 sq. yards situated at Shastri Nagar
(Co Borrower),Madan Lal| 16-Jun-26 with further |Uklana Mandi Tehsil Uklana Mandi, District Hisar-125113 North-Danda 22'-00”
(Co Borrower), Santosh | Interest and charges |House of Ashu Kakkar, South -Danda 22-00” House of Ratan Lal, East-Danda 34'-
Rani (Co Borrower) thereon 00" House of Krishan, West-Danda 34’-00” Gali of Width 20ft

HL0000000107952

The steps are being taken for substituted service of notice. The above borrowers, co- borrowers and/or their guarantors (where ever
applicable) are advised to make the payments of outstanding within 60 days from the date of the publication of this notice failing which
further steps will be taken after the expiry of 60 days of the date of this notice as per the provision of Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002.

Please be informed that the said notice is also under section 13(13) informing the borrowers/guarantors/ mortgagors that the said
mortgaged property should not be sold/leased/transferred.

Date : 03.07.2026 Authorized Officer,

VASTU HOUSING FINANCE CORPORATION LTD

Place : Yamuna Nagar, Saonipat , Faridabad

Date : 30/06/2026

Place : Sonepat Authorised Officer, Punjab National Bank
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L BRANCH OFFICE:

ARM BRANCH, KARNAL

DEMAND NOTICE [SECTION 13(2)]

TO BORROWER/ GUARANTOR/MORTGAGOR
!Ir:‘f: SARFAESI/6290/13{2)/Jasmer Singh Saini Date: 25-06-202%

Sh. Jasmer Singh Saini Slo Sh. Puran Chand Saini (Borrower) Address: Village: Partapgarh, Distt.
Kurukshetra(Haryana)-136131

Dear SirfMadam,

Sub: Notice issued under Section 13(2) of the Securitisation & Reconstruction of Financial Assets &
Enforcement of Security Interest Act, 2002.

The undersigned being the Authornzed Officer of Canara Bank, ARM branch, Kamal(hereinafter referred to as
“the secured creditor”), appointed under the Securitisation and Reconstruction of Financial Assels and
Enforcement of Security Interast Act, 2002, (hereinafter raferrad as the "Act") do hereby issua this nolice 1o you
as under:

That Sh. Jasmer Singh Saini S/o Sh. Puran Chand Saini {hereinafter reférred to as “the Borrower"1) has availed
credit facility / facilities staled in the Schedule A hereunder and has entered into the secunty agreement/s in
favour of the secured creditor. While availing the said financial assistance, you have expressly underaken to
repay the loan amount/s in accordance with the terms and conditions of the above mentioned agreements.

¥You { The persons mentioned in schedule B) are also entered into agreements against the secured assels which
are detailed in Schedule B3 hereunder

Howewer the operation and conduct of the seid financial assistance f credit facilities have become irregular. The
books of account maintained by the secured assets shows that the liability of the Borrower towards the secured
creditor as on date amounis bo Bs, 7,.00,974-03 [Seven Lakhs Mine hundred seventy four and paisa three only],
the details of which together with future interest rate are stated in Schedule C hersunder. Itis further stated that
the Bormower/Guarantor having failed to keep up with the terms of the above said agreement in clearing the dues
of the secured creditor within the ime given, and have been evasive in settling the dues. The ocperation and
conduct of the above said financial assistance [ credit facilityfies having come to a standstill and az a
conseguence of the default committed in repayment of principal deblf instalment and interest thereon, the
sacured creditor was constrained to classify the debt as Non Performing Asset (NPA) as on 29-06-2015
[mention date) inaccordance with the directives/guidelines relating to asset classificationissuad by the Reserve
Bank of India.

The secured creditor through this notice brings to your attention that the Borrower has failed and neglected to
repay tha said dues/ outstanding liabilities and hence hereby demand you under Section 13{2) of the Act, by
i2suing this naotice to discharge in full the liabilities of the Borrower as stated in Schedule C heraunder 1o the
sacurad craditor within 60 days from the date of receipt of this notice. Further, itis brought to your notice that you
are also liable to pay future interast at the rate of 13.45 % per annum together with all costs, charges, expenses
and incidental expanses with respect lo the proceadings underakan by the sacurad craditor in recovering its
dues

Please lake nole of the fact that if you fail lo repay 1o the secured creditor the aforesaid sum of Rs 7,00,874-03
(Rupeas Seven Lakhs Nine hundred savenly four and paisa three only) together with further interest and
incidental expensas and costs as stated above in terms of this notice under Saction 13(2) of the Act, the secured
creditor will exercise &l or any of the rights detailed under sub-saction (4)ia) and (b) of Section 13, the extract of
which is gven here balow to convey the serlousnass of this issue;

13(4}- In case the BorrowerfGuarantor fails to discharge lability in full within the perod specified in sub-section
(2}, the secured creditor may take recourse to one or more of the following measures (o recover his secured
debt, namely;

(a) Take possession of the secured assets of the Borrower/Guarantor including the right to transfer by way of
lease, assignment or sale for realizing the secured asset

(b) Take overthe management of the business of the Borrower including the right to transfer by way of lease,
assignment or sale for realizing the secured assef;

Provided that the right to transfer by way of lease, assignment or sale shall be exercised only where the
substantial part of the business of the Borrower is held as security forthe debt;

Provided further that where the management of wheole of the business or part of the business iz severable, the
sacured creditor shall take over the management of such business of the borrower which iz refatable to the
security for the debt; and under othar applicable provizions of the said Act.

Your attention is invited to provisions of sub-seclion (B} of Section 13 of the Act, in respect of fime avaiiable, io
redeam the secured asseis.

¥ou are also put on notica that in tarms-of section 13(13) the Borrowar/Guarantor shall not transfar by way of
sale, lease or otherwise the said secured assets detailed in Schedule B hereunder without obtaining written
consént of tha secured craditor, It is furthar brought to your notice that any contravention of this statutory
injunction' restraint, as provided under the said Acl, is an offence and if for any reason, the securad assets ana
sold or leased out in the ordinary course of business, the sale progeeds or income realized shall be deposited
with the securad creditor. In this regard you shall have to render proper accounts of such realization/ income.
This notice of Demand is withoul prejudice to and shall not be construed as waiver of any other rights or
remedias which the secured creditor may have including further demands for the sums found due and payable
by you.

This iswithout prejudice to any other rights available to the secured creditor under the Act and/or any other law In
forca,

Please comply with the demand under this notice and avoid all unpleasantness, In case of Non- compliance,
further neediul action will be resorted 1o, holding you liable for all costs and consequence

Thanking you

LR

anara Bank l

Public Notice For E-Auction Cum Sale

In exercise of the powers under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 (in short referred
to as SARFAESI Act) Rules, 2002 (in short referred to as RULES) and pursuant to the possession of the secured asset of the borrower/guarantor/mortgagors
mentioned hereunder vested with the Authorized Officer under the said SARFAESI Act and RULES for recovery of the secured debts, the Authorized Officer
has decided to sell the secured asset by auction sale. Notice is hereby given to the public in general and to the borrower, mortgagors and guarantors in par-
ticular, that the under mentioned prope g mortgaged to Phoenix ARC Limited (formerly known as Phoenix ARC Limited acting in capacity as Trustee of

Phoenix Trust FY26-14 EPhoenlx Regd. Office at 3rd Floor, Wallace Towers, 139/140/B/1, Crossing of Sahar Road and Western Express Highway, Vile Parle
East, Mumbai- 400057 (pursuant to assignment of debts by IIFL HOME FINANCE LTD in favor of Phoenix vide Assignment Agreement dated 29.12.2025)
will be sold on "AS IS WHERE IS, AS IS WHATEVER THERE IS AND WITHOUT RECOURSE CONDITION", by way of "online e-auction" for recovery of
dues and further interest, charges and costs etc. as detailed below in terms of the provisions of SARFAESI Act read with Rules 8 & 9 of Security Interest
(Enforcement) Rules, 2002 .The Sale will be done by the undersigned through e-auction platform provided at the website: www.iiflonehome.com

Borrower(s) / Demand Notice Description of the Inmovable Date of Reserve Price
Co-Borrower(s)| Date and Amount property/ Secured Asset Possession {Rs.3,44,850/- (Rupees Three
IGuarantor(s), | 26/07/2025, Rs.9,43,593/- |All that part and parcel of the property bear- 11/03/2026 | Lakh Forty Four Thousand
Legal Heir (Rupees Nine Lakh Forty |ing: Plot No.768, Khasra no 16//8/4,16//9,[Total Outstanding As On | Eight Hundred and Fifty
Mr. Vishal | Three Thousand Five Hundred | 16// 10, 16//11,16//12,16//13, 16//19, Khata Date 31/05/2026 I Only)
Khurana and Ninety Three Only) No.28//28, Hadbast No.98, Noor Green,| Rs.10,90,952.96 (Rupees | Earnest Money Deposit
Mrs. Rekha y Y)__1Village Phagguwal, Tehsil & Zila-Luhdiana,| Ten Lakh Ninety Thousand | (EMD): Rs.34,485/- (Rupees
Khurana Bid Increase Amount | Punjab, 141008 Area Admeasuring (in Sq.| Nine Hundred Fifty Two and | Thirty Four Thousand Four
(Prospect No. | Rs.20,000/- (Rupees Twenty |Ft.):  Property ~ Type: Land_Area,|  Ninety Six Paise Only) Hundred and Eighty Five
929881) Thousand Only) Saleable_Area Property Area: 626.5,626.5 : Only)
. | “|All'that part and parcel of the property bear- 10/03/2026 | Rs.11,43,300/- (Rupees
Mr. Rafiq RO4/12/ ZEZSHRSAE’%’}\%Z/ Sty |ing: Hou%e No.35% Comprising%nger)}/(hasra i Eleven Lakh Forty Three
Mrs. Anju (F“peTeﬁ e Huncre |No 171/1/1, /2, 21, 212,'3, 471, 8/1/1, 9/1/1,| Total Outstanding As On | Thousand Three Hundred
o our thousand Yne Hundrea | gio,1, 10/1, 21/2, 2212, 23111, 2312, 2412, Date 20/06/2026, Only)
Rafiq Tile Works |~ @nd Twenty Two Only)  |4g5/2 26//4/3, 2/1, 3/1, 313 Situated at Pink| Rs.16,01,454.74 (Rupees
ol L " ; : : Earnest Money Deposit
. City, Village Basti Bawa Khel Tehsil and Distt| Sixteen Lakh One Thousand | ~(EMD): Rs.1,14,330/-
(Prospect No. Bid Increase Amount | ] ing_ (i i
alandhar. 144002 Area Admeasuring (in| Four Hundred Fifty Four and | (Rupees One Lakh Fourteen
IL10375104) | Rs.25,000/- (Rupees Twenty |Sq Ft): Property Type: Land_Area,| Seventy Four Paise Only) | Thousand Three Hundred
Five Thousand Only) | Built_Up_Area Property Area: 490, 541 and Thirty Only)
Mr. Bhola 04/12/2025, Rs.10,08,922.22 ﬁlgthaéoprﬁgrm pa;;]cech;]f J&Z tF/)}r(%%?%ber?cg 26/03/2026 | IEsi(QH8E0,5h5t0I:”gRupeeg Eine
' (Rupees Ten Lakh Eight : ! . : i Lakh Eighty Thousand Five
Mrs. Geeta | Thousand Nine Hundred Twenty |285/656 Khasra No.331min (4-14-10.00) & T°taljgt‘;t§t1a,gg;232’éf On | “Hundred and Fifty Only)

i othrs e situated at Gobind Colony, Village i
Bhola Vegetables | Two and Twenty Two Paise ONlY) | pj  Aryan Tehsil and Distt Pafiala 147001 Rs.10,70515.84 (Rupees [~ Earnest Money Deposit _
(Prospect No. |  Bid Increase Amount | Area Admeasuring (in Sq.Ft.): Property Type: | Ten Lakh Seventy Thousand | (EMD): Rs.98,055/- (Rupees
IL10864495) | Rs.20,000/- (Rupees Twenty (Land_Area, Carpet Area, Built Up_Area,

Thousand Only) Property Area: 585.00, 474.00, 526.00

Five Hundred Fifteen and | Ninety Eight Thousand and
Eighty Four Paise Only) | Fifty

Mr. Harjit Singh All that part and parcel of the property symbolic Possession

Slo Budhu Ram | 15/10/2025, Rs.12,27,222/- |bearing: PLOT 31 SALAM, Property out of Rs.4.92.000/-
'\g/osgﬂ?%ﬁ %‘;‘%h (Rupees Twelve Lakh Twenty [Khasra No.14//8,14//9 min (as per sale 19/05/2026 | (Rupees Four Lakh Ninety
Nirs. Laddo Rani | 1 uSne(}/r((eargj Lﬁcéu_?\zgﬂtwyrc\)” . deed) and. thsra no.14//8 min (@s perotal Outstanding As On Two Thousand Only)
Dlo Rakha Singh Only) y Jamabandi) situated at Village Kotla Date 20/06/2026,
Mrs. Paramiit ¥ Saidan Tehsil Majitha Distt. Amritsar,| Rs.1347668.59 (Rupees
Kaur D/o Kulbir Punjab, INDIA, 143302 AREA ADMEA-| Thirteen Lakh Forty Seven | Earnest Money Deposit
VTV./OKSaSrang g'tngh Bid Increase Amount  |SURING (IN SQ. FT): Property Type:| Thousand Six Hundred Sixty | (EMD): Rs.49,200/- (Rupees
|nPu ora t Nore Rs.20,000/- (Rupees Twenty |Land_Area, Built_Up_Area, Carpet_Area| Eightand Fifty Nine Paise | Forty Nine Thousand Two
(Prospect No. Thousand Only) . Only) Hundred Only)
IL10546356) y Property Area: 1640.00, 1148.00,1033.00
Qi All that part and parcel of the property bear- :
Mr.sgrgtalrkhskﬁgh 14/10/2025, Rs.7,76,611/- |ing: Plot No.79 bearing Khewat/Khatoni No. 25/05/2026 | Rs.9,00,000/
, | (Rupees Seven Lakh Seventy|38/41 comprised - under Khasra = No.["Total Outstanding As On | (Rupees
Singh, Mrs. Raj | " o' Thousand Six Hundred | 23/117/2(5-11), 18(7-11), 19(3-2), 23(0- 19), Nine Lakh Ol
Rani D/o Indraj and Eleven Only) 24(5-6), Kitte 05,situated at Guru Nanak|  Date 20/06/2026 ine Laknh Only)
Singh W/o Ombir y Nagar, Village Haibatpur, Hadbast No.358,| Rs.8,62,495.79 (Rupees
ngn 170 JIme C and Sub-Tehsil Zirakpur and Distt.| o : .
Singh Ombir Paint S.A.S Nagar Mohal, Punjab.INDIA, 140508| _ Eight Lakh SixtyTwo Earnest Money Deposit
Contractor Bid Increase Amount ¢rea ALdmgazuring S(in Sq.BFt_i%: UProE(arty Thousand Four Hundred | (EMD): Rs.90,000/- (Rupees
. | Rs.20,000/- (Rupees Twenty | lype: Land_Area, ouper_Buill_Up_area,| ' :
(Prospect No Thousgndpomy) y Build_Up Area,Carpet_Area Property Area: Nmet}/ Five gnd Seventy Ninety Thousand Only)
1L10146048) 900.00, 932.00, 947.00, 717.40 Nine Paise Only)
Mr. Paras Ghai | 09/10/2025, Rs.22,21,296/- |All that part and parcel of the property 20/05/2026 | Rs.36,43,920/- (Rupees Thirty

(Rupees Twenty Two Lakh |bearing: Property Khasra No.124//7(8-0), * Six Lakn Forty Three Thousand
Mrs. Amolpreet Twenty One Thousand Two |8(8- 0), Moga Jeet Singh, Dhillon Colony, T%télllogl%sztgnéislnzgl‘%i 22'11%%& Nine Hundred and Twenty Only)

MODERN DAIRIES LIMITED

CIM; LT4839HR1002PLC03998
Coporaie Office; SC0 58-89, Sub City Centre, Seclor 34, Chandigarh- 160032
Registered Office & Worls: 136 KM, G.1. Foed, Kamal [Havaea)- 133001
Tel.: 0172-2609001/2; Website: www.moderndairies.com
Email: secretarial@moderndairies.com

NOTICE

SPECIAL WINDOW FOR RE-LODGMENT OF
TRANSFER REQUESTS OF PHYSICAL SHARES

In accordance with SEBI Circular No. HO/38/13/11(2)2026-MIRSD-POD/I1/3750/2026
dated January 30, 2026, all shareholders of the Company are hereby informed that a
special window is re-opened for a period of one (1) year, from February 5, 2026, to
February 4, 2027 for re-lodgement of transfer requests of physical shares, which were
lodged prior to April 1, 2019 and which were rejected, returned or not attended to due to
deficiencies in documents/process/or otherwise. All such transfers shall be processed
onlyin demat mode.

Shareholders who have missed earlier deadline of January 6, 2026 (the cut-off date for
re-lodgement of transfer deeds) are advised to take this opportunity by furnishing
necessary documents to the Company's Registrar and Transfer Agent, M/s. MCS Share
Transfer Agent Limited, Unit: Modern Dairies Limited, 179-180, DSIDC Shed, 3rd Floor,
Okhla Industrial Area, Phase — 1, New Delhi-110020, Email -
helpdeskdelhi@mcsregistrars.com, helpdeskreply@mcsregistrars.com

DAIRIES

For Modern Dairies Limited
Sd/-
Place: Chandigarh Shrutl Joshl

Dated: 3rd July, 2026

INVITATION FOR EXPRESSION OF INTEREST FOR
BASANDARI BOTTLERS PRIVATE LIMITED UNDER CIRP
OPERATING iN LBGLIOR F‘l.'-l'ITI.WE INDUSTRY, MANDH HIMACHAL PRADESH
| [Under sub-ragutation (1) of reEulat 36A of the Insodvency and Banknapicy Board off Imdis
|1||5r|u"||L'r Resolution Process for Corporate PErons) ]:I.eguldlu.llla 2006}

_ RELEVANT mn‘rmuuns

BASANDAR| BOTTLERS PRIVATE LIMITED
(CIN : 1551 1CHIR92FTCOL2TEE]

| (PAN: MABCBTSIOM)
SCE-247, 15T FLODR MOTOR MARKET,
Chandigam, MAanNIMAIRA, Chandigarh,

| india, 160101
ook fwailahia

[ Name of the Corporate debtor
Al with PAMNSCIM LLP

2. | Address of the registered Office

| URL of wabsig | Bt A
Defails of place where majorily Pt 540, Inclusdrial Area, MNer Chowlk, Rasti,

| of fixed assets are located | Déstt. Mandl, Himachsl Pradash, 175008
In=zalled capacity of main N
|1|-:-|:I 181 b ||,.|“:-

| Giantty and value of main
products/services sold n last
financial yeRi

; P, of EI'l'lDIEI}'EEE- w"-r-cmen

Further details incheding, last

| Tertal Fevenus
'.'.Ii-l.'.-'--‘EDEE till 30-11-2025 (Prowisionall- Bs
Y 2024925 Ruditeds Ry 0
: 'H | 85 on |-15:|'..I=-r-..-.l Lx:.mmem:err—ﬂ L1=te
Can ba obtained by sending an Email 1
meadabde inancial statlemenis Pakhif Sachdeva al cirpirbbgmail.com or
{with schedulea) of two years, through Spe=ed Post/Couriar addressed 1o
lists of creditors, relsvant dates Bakhil Sachdeia at H, Mo 5411, Model Town
larsulsequent events of the Pres Hospital Road. Pungain 1410072
| process afe evallsble at . | ;
Eligibality for resolution applicants | Can bo gidained by sending an Email fo
under gaciian 25L2N0] of The PMERME Sachdaeya 81 Cirpoeixlame) | com o
Code is'avallable at: thrmough Speed Post/Courier addressed 1o
Makhil Sachdesa at H, We, 5414, Modal Town
Prest Hospital Road F‘Lm a0 14102
. | Last date for receipt of expreesion | LA-07T-20026
of interes
| Date of msue of prosisional listof | 2E-07-2026
prospective resolution apohcants
| Last date for submession of
afediion Lo provsional kst
| Data of issue of final list of
| préspestive resolution apphcants
Date of @msue of Information
meamorandurm, evaluation matrix
ardd requiest for resclution plen b
pispective resolution apods -.*..-;r.TE.
i, | Last date for submassion of
R u | [0] e o] [_lla_-|r|
[ Process emall id o sebmit
eapHassion of interest
7. | Detais of Corporate Debtor's
registration states as MSME

| 02082026
| 13-08-2026

| TF-0E-2026

15082000
[ cirp.bro@gmall_com
[ Utlyam Reg Ma: UDYAM HP-0E-002 0585

Classification: Micre Enterprises
| Classification year 2025-26

BASANDARI BOTTLERS PRIVATE LIM
Regn No: IBBE/ IPA-00L/IP-P-02743/2022-2023 /14
Address < H. Ma, 5411, Firsl Flogs, Model To
Prest Hospital Road, Punjab 141
AFA: AL 19184,/02,311226,/ 108778 Valid Upto 31.1.2. 2088

Date: 03.07.2028
Plage:; Ludhiana

Kaur et Moga, Punjab, India, 142001 Area
Ghaipi | Hundred and Ninety Six Only) |, 502 ing (In Sq. Fi):Property Type:| _(Rupees Twenty Four Lakh [ Eamest Money Depost (EVD):
Hatti (Prospect Land_Area, Super_Built_Up_Area,| Four Thousand Four Hundred | Rs.3,64,392/- (Rupees Three

Carpet_Area Property Area: 3373.90,| Twenty One and Seven Paisa | Lakh S|xty Four Thousand Three
No.IL10761817) 2060.00, 1545.00 Only) Hundred and Ninety Two Only)

Bid Increase Amount
Rs.40,000/- (Rupees Forty
Thousand Only)

06/08/2025, Rs.11,03,828/- | All that part and parcel of the property bear-| Physical Possession

Mr. Prince S/o ing: comprised in Khewat/Khatoni no.

Rs.7,46,040/- (Rupees

Sulekh Chand (RUpeeS Eleven Lakh Three 410/912, Khasra No's: 141/2(3_0% Kita 1. 18/02/2026 | Seven Lakh Forty Six
Mrs. Neha D/o - | Thousand Eight Hundred and | Situated at Ekta Nagar, Village Alipur Arayian,| - Total Outstanding As On | Thousand and Forty Only)
Khanna W/o . Tehsil and D|stt Patiala. INDIA, 147001 Area Date 31/05/2026,
Khanna Twenty Eight Only) Admeasurm% in Sq.Ft.): Properté Type:| Rs.12,20,730.46 (Rupees Earnest Money Deposit
(Prospect No. | _ Bid Increase Amount k?gg-c/;ffae t UgreefaBg'r'é eUrtP /Xfez ﬂ'g é’op Twelve Lakh Twenty Thousand | (EMD): Rs.74,604/- (Rupees
IL10558196) | RS-20,000/- (Rupees Twenty |- 6812 00, 578.00 perty Seven Hundred Thirty and | Seventy Four Thousand Six
Thousand Only) OV, 042.LU, 970 Forty Six Paise Only) Hundred and Four Only)

Date of Inspection of property EMD Last Date Date/ Ti;ne of E-Auction
03/08/2026 11:00 hrs - 14:00 hrs 05/08/2026 till 5 pm. 07/08/2026 at 11:00 hrs.-13:00 hrs

Mode of Payment :- EMD payments are to be made vide online mode only. To make payments you have to visit https://lwww.iiflonehome.com and pay through
link available for the property/ Secured Asset only. Note: Payment link for each property/ Secured Asset is different. Ensure you are using link of the proper-
ty/ Secured Asset you intend to buy vide public auction. For Balance Payment - Login https://www.iiflonehome.com >My Bid >Pay Balance Amount

TERMS AND CONDITIONS:-

1. For participating in e-auction, intending bidders required to register their details with the Service Provider https://www.iiflonehome.com well in
advance and must create the login account, login ID and password. Intending bidders have to submit the payment of the EMD prior to participation.
Upon payment, bidders are required to submit the electronically signed E-Tender Form/Bid Form (E-Sign) using their Aadhaar Number.

2. The bidders shall improve their offer in multiple of amount mentioned under the column "Bid Increase Amount". In case a bid is placed in the last 5 min-
utes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

3. The successful bidder should deposit 25% of the bid amount (after adjusting EMD) within 24 hours of the acceptance of bid price by the AO and the balance 75%
of the bid amount within 15 days from the date of confirmation of sale by the secured creditor. All deposit and payment shall be in the prescribed mode of payment.

4. The purchaser has to bear the cess, applicable stamp duty, fees, and any other statutory dues or other dues like municipal tax, costs associated with
the conveyance or transfer of the land and all other incidental costs, charges including all taxes and rates outgoings relating to the property.

5. Bidders are advised to go through the website https://www.iiflonehome.com for detailed terms and conditions of auction sale & auction application form
before submitting their Bids for taking part in the eauction sale proceedings.

6. For details, help procedure and online training on e-auction prospective bidders may contact the service provider E mail ID:- care@iiflonehome.com,

7

8

9

1

Support Helpline Numbers:@1800 2672 499.

. Forany query related to Property details, Inspection of Property and Online bid etc. call IIFL HFL toll free no. 1800 2672 499 from 09:30 hrs. to 18:00
hrs. between Monday to Friday or write to email:care@iiflonehome.com / customercare.retail@phoenixarc.co.in.

. Notice is hereby given to above said borrowers to collect the household articles, which were lying in the secured asset at the time of taking physical
possession within 7 days, otherwise PHOENIX ARC LIMITED shall not be responsible for any loss of property under the circumstances.

. Further the notice is hereby given to the Borrower/s, that in case they fail to collect the above said articles same shall be sold in accordance with Law.

0. In case of default in payment at any stage by the successful bidder / auction purchaser within the above stipulated time, the sale will be cancelled, and
the amount already paid will be forfeited (including EMD) and the property will be again put for sale.

11. AO reserves the right to postpone/cancel or vary the terms and condition of tender/auction without assigning any reason thereof. In case of any dis-
pute in tender/Auction, the decision of AO of PHOENIX ARC LIMITED will be final.

12. Bids/Tenders not accompanied by the EMD shall be treated as invalid. The EMD shall be refunded within 30 days from the Tender opening/Auction
date. The bidders will not to be entitled to claim any interest in EMD for any reason whatsoever.

13. The bidders may participate in e-auction for bidding from their place of choice. Internet connectivity shall have to be ensured by the bidder himself. PHOENIX
ARC LIMITED / Service Provider shall not be held responsible for internet connectivity, network problems, system crash down, power failure etc.

14. The total outstanding amount is not the loan foreclosure amount. All other charges (if any) shall be calculated at the time of closure of the loan.

15. The Bidder is hereby cautioned that the name entered at the time of application of Bid in our website https: // www.iiflonehome.com shall be the final
one and the Highest Bid Letter along with Sale Certificate shall be registered with the same name without any exception.

16. PHOENIX ARC LIMITED shall decide the best offer and reserves its right and shall have discretion to negotiate with bidders after opening tenders and to also
allow interse bidding after getting the highest bid for improvement in the offer and to accept or to reject any or all offers without assigning any reason whatso-
ever. The PHOENIX ARC LIMITED reserves the right to sell the property through private treaty as per law, in the event of failure of Tender/Auction/e-auction.

17. Prospective bidders are strongly advised to conduct their own independent due diligence regarding the property including inspection, title and encum-
brance before bidding.

18. Any and all dues, charges, liabilities, or obligations towards the property including maintenance fees, builder or society dues, property taxes, utility charges
and any other statutory or non-statutory dues, whether known or unknown at the time of this notice, shall be borne exclusively by the successful bidder.

STATUTARY 30 DAYS SALE NOTICE UNDER RULE 8 (6) OF THE SARFAESI ACT, 2002
The Borrower are hereby notified to pay the sum as mentioned above along with upto dated interest and ancillary expenses before the date of
Tender/Auction, failing which the property will be auctioned/sold and balance dues if any will be recovered with interest and cost

Place:- Punjab, Date: 03-July-2026 Sd/- Authorised Officer, Phoenix ARC Limited

SCHEDULE -A
[Details of the credit facility/ies availed by the Borrower]
Sr.No. | LoanNMo Nature of Loan/Limit Date of sanction Amount
1 B2939790000266 Vehicle Loan 29-11-2017 Rs. 4,00,000-00
SCHEDULE -B
[Details of security assets3]
Movable MName OF Title Holder

Four Wheelar TATA TIAGO XM 1.2 RTNBES4, having registration no,|Sh. Jasmer Singh Sainl S/
HROT7Z3723, Color: Espreso Brown, Chasis Mo.: MATG26241HKF39600, | Sh. Puran Chand Saini
Engine No.: REVTRNOZFSYK3 1425, Fuel Type: Petrol

Date : 02.07.2026 Place : Karnal Mthnnsed Dfficer, Canara Bank

SCHEDULE -
[Details of liability as on date]
$r. MNo. : I:.f}ap_['iq._ S __H_gj_l:lfq Qf Loan/limit L|a=|I:1_|_|I_|__*:;4,|I Wrth Intnmst Fl_&tli {Jf_ I_nt&rﬂst |
1 B2939790000266 Vehicle Loan Rs. ? 0, 574-03 13.45% perannum

THE BIGGEST CAPITAL
ONE CAN POSSESS

KNOWLEDGE

# FINANCIAL EXPRESS

epaperfinancialexpress.com@B @ @

VEDIY REVUVERT IRIDVIVAL - 1; VITANVIUARN
S. C. 0. No. 33-34-35, 2nd Floor, SECTOR 17-A, CHANDIGARH

RC No. 2199/2019
PUNJAB AND SIND BANK ...Certificate Holder
Versus
BABA DEEP SINGH RICE MILLS
PUBLICATION NOTICE
(See Section 25 to 29 of the RDDBFI Act, 1993, r/w Rule 53
of the Second Schedule to the Income Tax Act, 1961)

To Notice of Settling a Sale Proclamation

...Certificate Debtor

1. M/s Baba Deep Singh Rice Mills. Village Nurpur-Be-Charag,
Hardochanni Road, Gurdaspur (Punjab), Through its partners.
2nd Address: Near Gurdwara Sahib, Hayat Nagar, Hardochanni
Road, Gurdaspur (Punjab).

2. Sh. Pritam Singh S/o Sh. Channan Singh, Present partner of
M/s Babba Deep Singh Rice Mills, Village Nurpur-Be-Charag,
Hardochanni Road, Gurdaspur (Punjab),

2nd Address: Near Gurdwara Sahib, Hayat Nagar, Hardochanni
Road, Gurdaspur (Punjab).

3. Smt. Surjeet Kaur W/o Sh. Pritam Singh, Present partner of
M/s Babba Deep Singh Rice Mills, Village Nurpur-Be-Charag,
Hardochanni Road, Gurdaspur (Punjab).

2nd Address: Near Gurdwara Sahib, Hayat Nagar, Hardochanni
Road, Gurdaspur (Punjab).

4. Sh. Gagandeep Singh S/o Sh. Pritam Singh, Present partner
of M/s Babba Deep Singh Rice Mills. Village Nurpur-Be-Charag,
Hardochanni Road, Gurdaspur (Punjab).

2nd Address: Near Gurdwara Sahib, Hayat Nagar, Hardochanni
Road, Gurdaspur (Punjab).

5. Sh. Gahil Singh S/o Sh. Bakshi Singh (Guarantor), R/o H. No.
410, New Sant Nagar, Gurdaspur.

6. Sh. Gurpartap Singh S/o Sh. Garib Singh (Guarantor), R/o H.
No. 08, Village Gunjian Bet, PO Purana Shalla, Gurdaspur.

7. Sh. Suresh Kumar S/o Sh. Bishan Dass, Earlier partner M/s
Baba Deep Singh Rice Mills, R/o VPO Dorangla, Tehsil & Distt.
Gurdaspur.

8. Sh. Rajesh Kumar S/o Sh. Kishan Lal, Earlier partner M/s Baba

Deep Singh Rice Mills, R/o Purana Bazar, Gurdaspur.
Whereas, a Recovery certificate No. 2199/2019 in O.A No.

1251/2019 issued by the Hon'ble Presiding Officer a Sum of Rs.

4,07,65,884.21 with interest @18% p.a. with monthly rests and penal

interest @2% p.a. from the date of fling of the OA he 29.06.2018 till

the date of realization along with costs given in the certificate and the

said sum has become due from you. Whereas, the Whereas, the said

amount has not been paid by to you to the CH Bank despite, service

of a demand notice and expiry of a substantial period. You have to

meet the requirement of the Law.

It has been decided to issue proclamation of sale in respect of the

property which is mortgaged. Therefore, this notice to appear on

08.07.2026 settle terms and conditions for POS.

Specification of Properties:

Village Aluna Agriland

Eq. Mortgage of 8.0 Marla comprised out of Rect 27 killa 11/2 (4-4)

HB in the name Pritam,Situated of Sh. Singh at vill. Hayat Nagar.

Equitable Mortgage of 14K-14 M unit property situated at village

Nurpur Becharag, Hardochhania Road, Gurdaspur.

Equitable Mortgage of 10.29 Marla residential cum commercial

building Situated at Village Hayat Nagar, Hardochhania Road,

Gurdaspur.

Given under my hand and seal of this Tribunal 12.06.2026 at

Chandigarh. Recovery Officer-l,
DRT-1, Chandigarh

. Chandigarh
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